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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No.622/2023

IN THE MATTER OF -

Hemant Sharma . Applicant

Versus

Narendra Nath Gaur & Others ... Respondents

The humble respondent No. 2 submits the
documents as per order of the Honourable
Tribunal dated 08/08/2024 along with
other relevant documents, which may
kindly be considered as integral part of
reply to OA filed on 16/02/2024.

Respectfully Showeth:-
1. That prior to cutting of trees, the answering respondent No.2
submitted an application on 18/08/2023 to Divisional Forest Officer,
Forest Range Morni & Panchkula, Pinjore, District Panchkula, which
was duly acknowledged on 18/08/2023 by the Forest Department.
The Forest Department did not give any reply and verbally informed
that since piece of land comprising Khata No. 32/26/03 Mauja Garhi
Kotaha, does not attract section 4 of Punjab Land Preservation act

1900, hence no written permission is required. A copy of letter
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dated 18/08/2023 addressed to Divisional Forest Officer,Pinjore is
enclosed as per Annexure R-2

2. That again answering respondent no. 2 wrote a letter dated
19/01/2024 and met in person with Divisional Forest Officer,
Pinjore, when local Raipur Rani Forest Officials objected to cutting
of trees. A copy of Letter dated 19/01/2024 is enclosed as per
Annexure R -3.

3. That respondent no. 1 & 2 were called by Police Authorities at Police
Station Raipur Rani and at the office of Deputy Commissioner
Panchkula, in response to the complaint filed by Mr. Harinder
Sharma, representative of Complainant Mr. Hemant Sharma. Police
Authorities during investigation referred the matter to forest
officials wherein Divisional Forest Officer Pinjore informed that the
land in question does not attract section 4 of Punjab land
preservation act 1900. A copy of letter dated 22/09/2023 written by
police station Raipur Rani to ACP Panchkula is enclosed as per
Annexure R -4. This letter was procured by respondent No. 1
through RTI Act. 2005

4. That before cutting the old trees the answering respondent No. 2
got permission from Sarpanch, of Panchayat Garhi Kotaha. A copy
of letter dated 01/01/2024 written by answering respondent No.2
to Sarpanch, Garhi Kotaha, wherein permission was granted, is

enclosed as Annexure R -5.
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5. That the complainant Hemant Sharma entered into an agreement
dated 10/02/2023 to sell his piece of land bearing Khasra No.
32//26/01 measuring 46 kanal 5 marla along with 10 mala share in
common passage bearing Khasra No. 32//26/2. A copy of the
BAYANA ( sale agreement) is enclosed as per Annexure R - 6. On
page 2 (Page Serial No. 14) of the BAYANA ( 6% line), it was
mentioned that the garden which is standing on this land shell be
cut down and the entry of Bagh in the revenue record shell be
removed and it will be informed to the purchaser and 15 days after
intimation the purchaser will pay the balance amount of BAYABA
Rs. One crore seventy five lacks only. Hence on the date of BAYANA
i.e. 10/02/2023 the fruit trees were standing in the Baag.

6. That aggrieved by the proposed sale of one third share of the
common passage by the complainant Hemant Sharma, the
respondent No. 1 and 2 filed a civil suit No. 239 of 2023, before the
Honourable court of Civil Judge, Senior Division, Panchkula, Titled
as Narinder Nath and another VS Hemant Sharma. A reply in the
said civil suit was filed by defendant No. 3 to 6 (Purchaser of
property in the BAYANA), wherein a copy of letter dated
24/05/2023 written by complainant Hemant Sharma to advocate
Vikram Jain (representing the purchaser of property — Mr. Darshan
Lal Bansal, Nitish Goyal and Ritesh Jindal) in reply to legal notice,

was annexed as Annexure D -2. A copy of letter dated 24/05/2023
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written by Hemant Sharma is enclosed as per annexure R - 7. On
page 2 of the letter dated 24/05/2023 in para 2 it is stated that ...

“ I have completed the conditions of the agreement
which were required for the purpose of execution and registration
of the sales deed by way of cutting the standing trees of plants and
fruits and made property level equal to the ground. There is no
garden existing at the spot, in the property comprised in Kasra No.
32//26/01 (46K 05 mala) and the property is completely lying
vacant. Further I got required entry of vacant plain land made in
the records of the government. *

7. That from the above para No. 5 and 6 it is proved that about 300
fruit bearing trees of Mango, Litchi and Chikoo were cut down in
order to fulfil the condition of BAYANA (sale agreement) by the
complainant Mr. Hemant Sharma

Place: CHANDIGARH

Date: 14/14/2024
MOHAN GAUR
8. Flat No. 5501/3, Modern Housing Complex,
9. Sector 13, Chandigarh - 160101

10. (Mobile - 8360628931)
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D.F.0

Morni - Pinjore Forest Range,
Pinjore (District Panchkula).

Subject :
ubject : Permission to lift the cut Mango Wooden

logs from the land Khasra No. 32//26/3 in
the name of Mohan Lal, in Village Mauja
Garhi Kotha (Raipur Rani).

Respected Sir,

It is submitted that Mango, Litchi, Chikoo plants are
standing in the land comprising khasra no. 32//26/3

mauja Garhi Kohtha (Raipur Rani). It is further submitted
as under :-

1. That these trees are more than 43 years old and have
almost completed their age of fruit bearing.

2. That the land is located on the highway leading from
Panchkula - Raipur Rani - Naraingarh - Ponta Sahib -
Dehradun causing pollution to brick killens and
poultry farms are operating near by causing loss of
fruit production, poor health of trees.

3. That the trees have started decaying and almost 52
to 60 trees have already been removed.

4. That due to the health of trees and pollution factor
and age of trees there is frequent attack of termite,
insect and pests and fungal diseases.

& That for the last 5 -6 years fruit crop is very poor

causing financial loss. Hence it is not viable to
maintain the orchard.
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In view of the above factor it was decided to
cut the trees and to do some other activity, the
adjoining to orchards have already been cut by my
brothers. 1 had applied for the permission to cut trees
from your office on 18.08.2023 wherein | was inform &/
and that since the land is outside section 4 of Forest
Area. | have already got permission from the Village
Panchayat for cutting the trees.

From 15.01.2024 the contractor had started
cutting of trees, however on 17.01.2024 the official
from Forest Department Raipur Rani stopped the
cutting of trees. In view of the complaint filed by
Hemant Sharma (my nephew) before the National
Green Tribunal Delhi. About 100 quintals of wood
logs are lying in the field, if they are not lifted they
will get damage and resulting in financial loss of Rs.
50,000/- approximately.

Therefore, it is humbly submitted that
permission be granted to lift the already cut wooden
logs, saving me from financial loss and damage of
wood logs. An early action is requested to save the
loss.

Thanking you,

Date : 19.01.2024 Your's Sincerely
Mohan Lalf%Gaur r/o Flat No.
5501/3, ') Modern Housing
Complex, Sector-13, Chandigarh
Mob, 8360628931

Encl.

1. Copy of letter dated 18.08.2023

2. Permission of Gram Panchayat Garhi Kotha (Raipur Rani),
pistrict Panchkula
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sceipt aof the aald letter.

daya from the date of ¢

are not entitled Lo put false

Thus your cllents

blame of non fulfillment of terms of agresment upon
me. Rather from the above mentioned facts, 4t 18
apparent that the fault lies with your glients and
on account of this very reason; thers is no ground
to proceed any further {n the deal and it in
informed to your clients that the agreement Eo n;ll
stands cancelled and parnest moneay paid by your
clients to me stands forfeited as per terms &
conditiona of agreement to gell as time was the
essence of the agreement. Your clients have been
left with no right, concern Or connection with the
aforesaid property and I am free to use and utilize
the aforesaid property in the manner 1 like. From
the above facts, it is clear that your reply is
pased on false averments. Rest paragraphs of
pre-submissions of your reply are false, incorrect
and hence denied. No offence is made out against
me. I am totally innocent. Your clients have
leveled different frivolous, baseless & defamatory
allegations against me whereas your clients

themselves are at fault. XYour clients are not in

possession of the aforesaid property and rather the










91 Para no.9 of your reply is wrong and denied and

that of the intimation letter is correct and
reiterated. It is wrong and denied that any action
is required to be taken against me under Section
23, 24, 25, 43, 120-A, 120-B, 405, 406, 415, 417,
418, 421, 422 IPC as alleged.

Rest paras [a] to [f] cf your reply are wrong
and denied and that of the intimation letter “is
correct and reiterated. Your clients have
intentionally & willfully repeated the averments
without any cogent reason.

Through this rejoinder, I hereby request you to
advise your client to pay apology to me for
leveling false & defamatory allegations in the
reply and not to agitate any claim on the basis of
averments made in the reply. It is also informed to
you that the agreement to sell stands cancelled &
earnest money paid by your clients stands forfeited
duve to the lapse & default on the part of your
clients as detailed above. I reserve my right for
initiating appropriate ciwvil and criminal
proceedings against your clients. It is also made
clear that in case your clients initiate any kind
of litigation against me, then T shall hotly
contest the same at the risks, consequences and
litigation expenses of your clients.

Copy retained

(Hemant Sharma)
Copies to:
1] Darshan Bansal son of Sh. Ram Lal Bansal /o

House No.1001, Tower 4, B-Suncity, Parikarma,
Sector 20, Panchkula.
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